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BY CIRCULATION

Perused the Review Application as also the order pronouncad in

N D

2., All the points stated in the Review Application have beesn -
dealt with in the OA. '

3. It i3 common knowledge that the 3cope of review is very
limited. In the review proceedinjys, nothing can be re-argued nor
any new' contention be raised. 3See B.H.Prabhakar v. M.D.Karnataka

State Coop. Apex Bank Ltd. - 2000 (4) SLR 529, Ajit RKumar Rath v.

State of 9Urissa & Urs. - 2000 3CC (L&3) 192, and Subhash v. State of
Maharashtra % Anr. - 2002 (1) ATJ 551,

4, It is not borne out that the error, said to be in the decision
of the Tribunal, is plain and apparent. The Review Application is,
therefore, liable to be dismissed and is hereby dismissed.
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